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ObUNCIL OF STATE. • 
Friday, the 6tl1, June, 1924. 

The Council met in the Council Chamber at Eleven of th~ Clock the 
Honourable the President in the ('hair. ' 

QUESTIONS AND ANSWERR 

RBVUUB AND EXPENDITURE OF PROVINCES ON THE 3RD OF JANUARY ]921. 
• 265. THE HONOURABLE DR. DWARKANATH MITTER ~ What was 
the revenue available to each province on the 3rd of January ]921 on the 
ba~8 of the Parliamentary rules framed under the Meston Award and what 
was the sanctioned scale of expenditure for each province on that datp 1 

TIlE HONOURABLE MR. A. C. McWATTERS; I place on the table a 
etatement showing the standard figures on the basis of the Devolution Rules of 
the revenue and expenditure of each Province at the time of introduction of the 
new financial arrangements. 

In lakhs of Rs. 

=- ..... i .d ,~.,i I 
,J:> .. I' al ~ 0 E a ~ II!.. 'i:j' E! o/€j I=.; , ~ 
~ ~::;) £ ~l~ Q!~ ---------1---'---------- ---, -----'------1--

14',98 12'10 8·.~1I 12'30 9'74 1j'24f4':n 4'311 11'81 

,4-0, II·" 8·16 II·" 1.11 ,." I ,·21 •. ,./ •. " 

Revenull 

Expenditure 

IIIPBOVEIIENT OJ' FINANCIAL POSITION OF PROVINCES BY TAXATION OR BY 
RBTRBNCHlIENT UP TO END OF DECEMBER 1923. 

266. THE HONOURABLE DR. DW ARKANATH MITTER: To what 
extent each province has improved its financial position by tafation or by 
retrenchment up to end of December 1923 ? 

TIlE HONOURABLE MR. A. C. McWATTERS: I propose to take questions 
Nos. 266, 268 and 269 together. The new financial arrangements came into 
force with effect from lilt April 1921, and I would refer the Honourable Member 
to the Finance and Revenue Accounts for 1921-22 and. 1922-23 and the Civil 
Estimates of Provincial Governments for 1923-24 copies of which will be found 
in the Library. If the Honourable Member wishes to have any information 
which he cannot obtain from these volumes, I shall be glad to obtain it for him, 
if I Clan and if h, will speak to m. on the matter. 

809 

• • 
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RiSOUBCES AND SANcTIoNED SCALE' OF EXPENDITUB}O~ OF THE GOVERNMENT 
OF INDIA ON THE 3RD JANUARY 19~1. 

i67. TB, HONOURABLE DR. DWARKANA'NI MITTER: What were 
the resources of the Government of India and what was their sanctioned· 
IIcaJe of expenditure on the 3rd of January 1921 1 

THE HONOURABLE MR. A. C. McWATTERS: When the total of Provin-
dal contributions was fixed at Rs. 9' 8:3 ('rores, the resources of the Government 
oHndiaineluding,these contributions were estimated at Rs. 1,07 crotee aooord· 
iog to the Reforms classification and their expenditure was also taken at the 
same figure. • ' 

EXPANSION OF PROVINCIAL EXPENDITURE BETWEEN THE 3an JANUABY 
1921 AND THE 31ST DECEMBER 1923. 

~6d. THE HONOURABLE DR. DWARKANATH MITTER: To ",hat 
extent each province has expanded its expenditure between the Srd January 
1921 and the 31st December 1923 I 

PROVINCIAL LoANS BETWEEN THE 3RD JANUARY 1921 AND THE 31ST DE-
OEMBER 1923. 

·269. THE HONOllRABLB DR. DWARKANATH MITTER: W1l&t are 
the ame11Dt8 1of loans raised by each of these provinoes between 3rd January 
192·1-aad .. tile Slat Deeember 1923, Rnd what is the annual swn necessary for' 
the service of these loans 1 . 

MUBAloIKADAN INOOME-TAX OFFIOERS IN BENGAL. 
270. THE HONOURABLE MAULVI ABDUL KARIM: Will the Government, 

be pleased to state why only one MusaJman W~tS taken in as an Assistant 
Income-tax Officer out of nine such officers appoint.ed in Bengal in March laat. 
MUlLUIMADAN CANDIDATES FOR POSTS OF INCOME-TAX OFFICERS IN BENGAL. 

271. 'THE HOXOURABLE MATJl.vI ABDUl, KARIM: Is it DfJt. a fact that 
there were among tht Musalman candidates lor the abllve-ment.ioned po.tII 
B. A.s and M. A.s of Calcutta' anci Patna Univt'lsitieR wit,h very good refer-
oDcts1 

THE HONOUIWH.E MR. A. C. McWATTERS: The information has bebD 
ealled for and will be furnished to the Honourable Member as soon as it is 
received. 
MuirAMMADAN CAsmERS IN DEPARTMENTS UNDER THE GOVERNMENT OF INDIA.. 

272. THE HONOURABLE MAuLvl ABDUl. KARIM: Is it a fact that there 
is no ;Musaiman cashier in any of the DepBrtmcnts UlI<!el' t,he Government 
of Inrua 1 

TBEHOROUaABLB MR. J. CRERAR): The answer is in the affirmative, 
TBEHawouBABLB &lYID RAZA ALI ~'. Do Government propoee to tak. 

any atepa to remove this state of affairs 1 . 
--,----------_. 

• S. &DIver to QueeUon No. 266. 
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• THE HONOURABLE MR. J. CRERAR: I can only.l&y this, tbat if suffi-
ciently qualified Muhammadan candidates can be found, every posaible ·con-
siderati9D will be given to their claims in accordance with the amlOu.ncement of 
general policy made by the late Home Member, to which I shall r';er in reply to 
a subsequent question. 

MUHAMMADANS IN THE Of'!<'ICE O}<' THE PRIVATE SECRETARY TO H. E. THE 
. VICEROY. . 

273. THE HO~Ol;RAnLF. M:\ULVT ABDPL KARIl\-I: h it 3 fact. that t.be 
Musalman communit~7 is wholly unrepre~ented on the sta.ff or th~ o~ih:e of the 
Private SeCl'etary to His Foxcellency th~ Viceroy? 

THE HONOURABLE MR. J. CRERAR: The answer is in the negative, 
but if the Honourable Member desires further information, I shall be happy to 
communicate it to him in private. 

MuHAMMADAN SUPERINTENm:~TS, C),ERKS AND STENOGRAPHERS EMPLOYBD 
IN OFFICES UNDER THE GOVERNMENT OF INDIA. 

274. THE HONOlJRAlILE MAUI,n'AnDTJI~ KARlM: Will the Government 
be pleMed to piare on the 5tLbie I~ 8tatfllllent showing the total numher and the 
number of Musalma.n Superintendonts, A.'IsistantB, Clerks, Stcuogf/\phera-and 
ahorthand-writers in th" following offi('('~ under the Government. of India :.-

1. Home Department. 
2. Finance Derartment. 
3. Edur.ation, Health and Landa Department. 
~. Foreign Office. 
5. Railway Board .. 
e. u,gislative Department. 
7. Public WorkH Depart,ment. 
8. Indian Storo~ Depart.mont. 
9. Commerce Hep"rtment. • 

10. Department c..f lndll'ltriell anrl Labour. 
11. Aoco~tant General, Ra.ilwaYI1. 
12. Armv Headquarter;, ani! Army Secretariat. 

THE HoNOURABLE MR. J. CRERAR: The infonnation is being obtained. 
and will be supplied to tbeHonourable Member in due COU!'8e. 
PREVENTION OF THE PREpONDERANOE O}o' ANY CLASS OR COKAroNITY IN 

GOVERNMENT SERVICE. 
275. THE HONOURABLF. MAm.vl ABDUL KARIM: Will the Govern-

ment be plf,MeI'l to stat.e what moasur63 have been~ta.kon and with what.reamlt, 
in ordor t.') " prevent. a preponderaJl('o of any oneclus,or :CGrIlDIW1ity " in,the 
services und('!r the direct control of the GoTemment of India, in pu.rauance 
of the policy annonnred by the Honourable Sir Malcolm Hailey.in.the·coune 
of the debate in ihe·J.egiHlative Ass~mhly on the 10th March 19'2S 1 
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, THE HONOURA~LE MR. J. CRERAR: The Honourable Member is referrEd 
to the answer p:iven on the 24th March 1924 to his questions regarding the 
appointment of Muslim officers in the Imperial Secretariat. As stated therein 
the Departrllents of the Government of India have been instructed to bear in 
mind the policy announced by Sir Malcolm Hailey, when recruiting for poatl 
under their control. 

CONCF)8SlONS 1<'OR WORKING IRON ORES IN INDIA. 
:ljG. TIt.: HONOURABLE DR. SIR DEVA PRASAD SARV ADHIKARY: 

(a) Would the Government please state the nature, extent and terms of the 
concetlsions granted to companies, syndicat:€s or individuals, from 1900 down~ 
wards in connection with working of iron ores in British India 1 

(b) Would the Government altlo please state to what extent work. baa 
proceeded on the haRis of such concessions 1 

(c) Would Government please lay on the table a statement showing areas 
where sueh concessions remain to be and can be made 1 

THF. HONOlJRABI,E MR. A. H. LEY: (a) Concessions for min~ rights 
are granterl by Local Governments. A statement of concessions granted 
during each year is published annually in the Records of the Geological Survey 
of India. The statement relating to the year 1922 will be found in Volume LV, 
Part 3 of the Records, lind it will be seen that, these occupy 39 pages in print. 
The Government of India do not pr pose to compile a statement of all con-
ceasions granted from th{i year 1900 downwards desired by the Honourable 
Member, as such compilation would involve inordinate expenditure of time anli 
labour. 

(b) and lo) The Government of India have not the information necessary 
for the preparation of the statement called for which wuuld involve an immense 
amount of labour on the part of the Provincial Governments. It is open to 
anyone interested in mineral development to a.pply for a concession over 
any piece of ground in which he ill of opinion that a particular mineral is worth 
exploiting. 

APfEAL FROM THE JAMBHEDPUR LABOUR ASSOCIATION. 
277. TH1<: HONOURABLE e DR. SIR DEVA PRASAD SARVADHIKARY: 

(a) Has the attention of the Government been called to a printed appeal to 
members of the Indian Legislature and the public of India from the Jamshedpur 
Labour Associat:on ? 

(b) Would the Governmllllt please state if it is a fact (as is mentioned In 
the appeal) that in many cases 2,3 or 4: families have to live in quarters meant 
only for one family and that instances of 6 to 8 persons living in one small 
room of 10 ft. X 8 ft., ure very common, and that there are undesirable facilities 
for thp sale of liquor to labourers 1 

(0) Would the Government please stat.e to what extent these and other 
complaints, mentioned in the appeal, are well-founded and what step! have 
been taken and will be taken for remedying the same 1 

THE HONOURABLE MR. A. H. LEY: (a) Yes. 
(b) and (e) Government have no definite information on thi. poiDtt but will 

iaquire. 
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PROTECTION OJ!' THE OIL-CLOTH AND hnTATlON L:a:A.THEB CLOTH INDUSTlWa8. 
• 278. THE HONOURABLE RAI BABADUR LALA RAM BARAN DAB: Do 

the Government intend to refer to the Indian Tariff Board, for inquiry and 
report, the question whether protection i. neceasary for the "iI.cloth and 
imitation leather cloth industries 1 

THE HONOURABLE MR. D. T. CHADWICK: .An application has been 
received from one firm asking that protection should be accorded to the 
manufacture of imitation leather and oil-cloth. No final orders .were passed 
on it as no particulars were vouchsafed, and the application was so generally 
worded as not to justify a reference at that stage to the Tari:ff Board. 

THE HONOURABLE DR. SIR DEVA PRASAD BARV ADHIKARY : Are 
the Government in a position to make a statement as to whether applications in 
respect of other industries such as paper are before the Government 1 

THE HONOURABLE MR. D. T. CHADWICK: They have been referred to 
the Tariff Board. Paper, cement and one or two other industries have already 
been referred to the Tariff Board. 

RUNNING OF MILITARY DAIRIES AT A PROFIT. 
279. THE HO~OURABLE RAI BAHADUR LALA RAM SARAN DAB: Will 

the Government kindly state whether they have devised any scheme 
for the running of military dairies at a profit 1 What stage has the 
consideration of this matter by the Government reached 1 

HIS EXCELLENCY THE COMMANDER·IN·CHIEF: The attention of 
the Honourable Member is invited to the reply given on the 4th February last 
to' question No. 50. Since that reply was given, a considerable reduction of 
staff has been carried out, and a two circle organisation has been introduced 
instead of a three circle organisation with effect from the 1st April 1924. 
Revised sale rates of dairy produce will come into force on the 1st July 1924 
a. an experimental measute. , 

The financial results of th~ changes cannot be gauged until the scheme 
haa been in operation for some little time. 

bDUN REORl1ITS FOB THE MILITARY DAIRY DEPABT}lENT . 
• 280. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Is 

it 8. fact that some time back the Government were pleased to recruit Indian 
graduates in the offieers' ranks of the Military Dairy Department 1 If 80, how 
many recruits were taken last year, and what is the total number of recruits 
now, and how far the ezpetiment haa progressed , 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: It is presumed the 
Honourable Mamber is referring to the IIcheme recently introduced in the 
Military Farms Department, details of which were described in the statemE'llt 
laid on the table of the Assembly on the 15th January 1923 in reply to 
starred question No.9. If so, the replies to his questions are as follows :-

Indian graduates have not been recruited as gazetted officers in the 
Military Farms Department. The number of supervisors recruited under the 
scheme from the 1st April 1923 to the 31at :March 1924: was 19. The number 
at present serving on probation is 57. 

Kalal • 
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The experiment, which has been in operation r:Un?8 Ap,ril1922, is pr.?~~S8-
ing 83tisfactorily and it 'has aheady been found pos'slble to plac? a numbe\: of 
iiupervisor8 in charge of small dairy farmB. . 
EUROPEANS, ANGLO-INDIANS AND INDIANS EMPLOYED IN THE TRA.JTIO CoNTROL 
:' ,SYSTEM OF THE~NORTH WESTERN RAILWAY.' , 

~, 

281. THE HONOURABLE R.u BAHADUR LALARAM SARAN DAB: (a) 
Will the Government be, pleased to state tbe number 'of EuropeaJis', Anglo-
Indians 'and Indians, who are holding permanent Or temporary appointmf!tlta 
tu the'Tratfic Control system of the North Welltern Railway t ' 
'c, ;', (b)' Is it a fact that no Indian is holding any permane.D.t appointment ilJ. 
the 'above systeIl\ of North Western Railway l' '. , 
! i (e) If the answer to the above question is in the affirmative, will t~e GOY-
ernment be pleased to state the reaSOn8 1 '. 

(d) Is it a fact that there are many Indian8 qualified for the above system 
who are occasionally given chances to officiate in the above 8ystem, but are 
Dot given any permanent chance? ' 

(e) Do the Government contemplate to give, in the near future, any 
p~~~ent appointment in the ahove system to any Indian who is «;lualified 
for 1 ... 

. "'THE HONOURABLE MR. D. T. CHADWICK: (a) and (~). Thereare 37 
Europeans and Anglo-Indians and no Indians at present. 

(e) The appointments have been made by selection of the men best quali-
fied to ~old them. . 

(d) No, there are only 4 Indians who are qualified and who have been put 
on the list of trained men; one of them haR been refused promotion to the 
Iiat of Controllers. ' 

(6) Yes. 
RETRENOHHENTS ON THE NOBTH WESTERN RAILWAY. 

282. THE HONOURABLE R.u BAHADUR!.ALA RAM SARAN DAB: (G) 
Are the Government aware that during the last retrenchment' on the North 
Western Railway, many qualified Indians who had rendered lon,- yearB of 
lervice in the running 8ta:tl in Borne Traffic districts were served WIth noticeB 
either 'to retire, or reduced from B to A grade, while iii other districts persons 
equally qualified or less qualified and who were either junior or senior 'to the 
farDier were retained in their appointments Y " .. 

" (b) Are the Government also aware 'that these e~ployees baq no o#,l.er 
alternative but either to retire or accept less pay in the A grade 8.fter rendering 
iuch a long Bervice in the A grade as to get the credit of being promoted to 
the B grade' . 

(e) Is it a fact that some of these persons were confirmed in the B grade 
and had actually worked there for two or three years before tbe1 were degraded 
to A grade 1 " , 

(d) Are the Government also aware tlJat the result of this retrenc~eut 
i. ~at the present salary of theBe incumbents haB become much lea~ '~n 
their previous permanent pay in B ~e 1 . ,;: 



QUESTIONS AND ANSWERS. sus 
(e) Under what rules or section of the Civil:Service Regulations are Govern-

ment empowered to reduce the pay of an employee who has rendered service 
without any blot"1. 

. (j) Is it a fact that, in reply to the representation made by the Railway; 
U!1ioJl on ~alf .of these men, the railway authorities had replied that since 
these men had accepted less pay, they cannot reconsider their C&8e81 

(g) Will the Government be pleased to state what other alternative wu 
left for ~ese men who were served with notioes to accept the enforced terms ? 

(A> Do the Government intend to reconsider their case ahd promote them 
to the grades from which they were reduced or provide them on their previous 
pay in some other lines 1 

THE HONOURABLE MR. D. T. CHADWICK: (a), (b), (0) and (d). I wQuld 
refer the Honourable Member to the reply given in the Legislative Assembly 
o,.~~lJth February 1924 to question No. 279 (a) and (d) by Mr. Ha~chandrai 
Vishindas. 

(e) and (g). lJnder the terms of the service agreement, it is open to the 
Raihyay At;lminis~ation to dispense with the services of such employees as. 
are not required on a. month's notice. It was optional with them to accept or 
refuse further service in another capacity if offered. 

(/) Government have no inf~r~ation. 
(Il) No. 

INDIAN STATION M~STEBS ON THE NORTHWESTERN RAILWAY DBAWING ABO~' 
Rs. 300 A MONTH. 

2'83. Tm: ItONOURA:sLE RAi BAlIA.DUR LALA RAM SARAN DAS: wiil 
the Government kindly state whether it is a fact that now there is no Indian 
Station Master on the North Western Railway in any of the grades 
above Re. 300 a month, (the only Indian holding the grade having gone on 
leave preparatory to retirement) 1 If so, what steps do the Government 
propose to take to remedy this 1 • 

. . 
TaE HONOUR.\BLE MR. D. T. CHADWICK: The reply to .the first part 

of the question is in the negative. There is one, a Parsi. With regard to 
the second part th~ proportion of Indians in these posts may be expected to 
increase as the scheIXle now being inaugurated for training the subordiDa.te 
station staff on State Railways COm'e8 into effect. 

FRUIT CuLTIVATION IN THE NORTH-WEST FRONTIER PRoVINOE.· 
284. THE HONOURABLE &AI BAlIADUR LAu RAM SARAN DAB : (a) 

Will the Government be. pleased to state whether it is a ,fact that in the Fron-
tier Province there are in the valleys of the Kurram, the Tochi, and the Goma} 
rivers, and among the valleys of the Suleman Ranges this side of the Durand 
Line some tracts of land quite suitable fpr the cultivation and growth of frui~ 
trees 1 If t10, will the Government kindly state what such tracts are and what 
are the areas of such tracts 1 

(b) Have the Government done anything or propose to do anythin, to 
take steps for the development of the cultivation of fruit trees in these 

ill 

• • 
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tribal areas 1 Can some areas in the vicinity of the newly-constructsd 
military roads be utilized for this purpose! 

THE H~NOURABLE MR. J. P. THOMPSON: (a) It is presumed that the 
reference is to the country lying beyond the boundary of British India. ~n 
area of approximately 30,000 acres in the Kurram Valley and 15,000 acres m 
the Tocbi is already cultivated with fruit trees and food and fodder crops. 
There is also cultivation in the Goma! and other valleys of the Suleman Range, 
wherever pb88ible, but it has never been surveyed. 

(b) Fruit trees have been issued to tribesmen in the Kurram and Tochi. 
Fruit trees were also issued formerly to tribesmen in Wana and the Sherani 
country to encourage fruit growing, and it is proposed to continue and extend 
this practice. The possibility of extending cultivation in the neighbourhood 
of the new military roads is under consideration and schemes for irrigating two 
small areas are now under investigation . . 
DEVELOPMBNT OJ!' TIlE FRUIT INDUSTRY IN TIlE NORTH-WEST FRONTIBll 

PROVINCE. 

285. TJIE HONOUlLABLE RAI BAHADUB L.u.A RAM SARAN DAB: 
Will the Government consider the desirability of making investigations into 
the possibility of developing a fruit industry in the Frontier Provinoe 1 

THE HONOURABLE MIt. J. P. THOMPSON: If the Honourable Member 
will refer to the reports of the Government experimental fanna at Tarnal-
and Haripur he will see that great efiorts have been and are being made in tire 
North-West Frontier Province to develop a fruit industry and that considerable 
progress has been made. 

PROSPECTING LICENSES J!'OR PETROLEUM IN MOGIlALKOTE IN THE SHIBANJ 
COUNTRY. 

286. THE HONOURABLE RA I BAHADUB LALA RAM SARAN DAB: 
Will the Government kindly state what is the estimated quantity of 
petroleum in Moghalkote in the Shirani country on the borders of the 
Derajat 1 .. Will they kindly give the name or names of the companies to 
whom prospecting license fiJr petroleum in this tract has been given 1 Will 
the Government kindly state the main provision and conditions mentioned 
in the license and lay a copy of the license on the table of this Council? 
What are the arrangements made with the tribes living in the Shirani country 
in connection with this lieense , 

THE HONOURABLE MIt. J. P. THOMPSON: Inquiry is being made of 
the local Administration and the information will be supplied to the Honourable 
Member in due course. 

DATE 01' COMPLETION OJ!' THE KHYBER RAILWAY. 
2t,7. THE HONOURABLE RAI BAHADUB LALA RAM SARAN DAS: 

Will the Government be pleased to state when will the Khyber Railway be 
likely to be completed! What has been the total cost up to 31st March 1924 1 
Witl it be open to public traffic or not 1 Has the Military Department borne 
i s. total cost ? 
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• THE HONOURABLE MR. D. T. CHADWICK: It is expected that the 
Khyber Railway will be completed in October 1925, but it is hoped it may be 
possible to open it for traffic earlier. 

Information regarding the total cost up to 31st March 192. is not yet 
available. The cost up to 30th September 1923 was Rs. 1,59,55,000. 

The Railway will be open for public traffic. 
The reply to the last part of the question is in the negative. • 

CONVERSION OF' THE KOHA.T-THAL AND K.A.LA.BAGlI·BANNU-TONl[ LINES INTO 
BROAD GAUGE RAILWAYS. 

288. THE HONOURABLB RAl BAHA.DUR LALA. RAM SARAN DAB: Will the 
Government kindly state whether there are any other projects for the early 
construction of Railwavs in the North West Frontier Province or in Baluchis· 
tan t Is it intended to convert the Kohat-Thal and Kalabagh-Bannu-ToDk 
Railway Jines into broad.gauge 1 If so, what will be the cost of conversion 

. and when such work is likely to be taken up 1 
THE HONOURABLE MR. D. T. CHADWICK: The question of the con· 

struction of a railway on the 2' 6" gauge from Hindubagh to Fort Sandeman 
is under consideration and a survey has already been sanctioned in order to 
allow of an estimate being prepared. 

No final decision has yet been arrived at in regard to the conversion of the 
Kohat.Thal and Kalabagh.Bannu Railway lines to broad gauge. Estimates 
of cost for these projects have not yet been prepared and it is not possible to 
state at present when work will be taken up. 

REFUSAL OF A KING'S COlDUSSION OR A VIOEROY'S ColOlISSION TO MR. MOllAN 
SUNDER DAB. 

289. THE HONOURABLE Ru BAHADUR LALA. RAM SARAN DAS: Will 
the Government kindly state whether it is a fact that one Mohan Bunder 
Daa, B.A., a Lieutenant in the Punjab University Corps, and a graduate of 
the Sanatan Dharma College, Lahore, applied for a King's Commission, and 
failing that for a Viceroy's Commission in the Indian Army, and bas failed to 
get one 1 Will Government kindly state the rAson of refusal 1 

HIs EXCELLENCY THE COMMANDER-IN·CIDEl: So far as the Gov. 
ernment are aware, no application has been received on behalf of the gentleman 
mentioned either for the grant of (i) a King's commission, or (ii) a direct 
Viceroy's commission. 

ExAMINATION FOR STATION MASTERS. 
290. THE HONOURABLE RAI BAHADUR LALA. RAM SARAN DAB: Will 

the Government kindly state whether there is any examination prescribed 
by ·the Railway for Station Masters in the Traffic Department, who wish to 
get in the grades of Station Masters above Rs. 250 per mcmsem 1 What are 
the subjects fixed for this examination 1 Is this examination held annually t 
What are the conditions fixed for permission to appear in this examination 1 
If the reply be in the negative, how and on what merits is the selection made 
to these grades 1 
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TBJI HONQUBABLII MR. D. T.CHADWICK: The Honourable Member 
dOM not mention to what particular Railway he refers. If he has in mind 

. t~e North Wftern Ba~war ~~re~, no ~uc4 exa~~~~i0!l: .~olQoti~Jl.t~ ~he 
h,g~er gra~e ~ mad~.from 'Juali1i~d'tp~~ ~the ~~lqe.1if1~g mt~ cpnslde~.~~lpD, 
their experIence, their general capablhty and theIr sUltablbty for the pOflltlOns 
to be filled. , 

EXOONATION FOR STATION MAsTERs. 
291". THE 1f6kOt1RA.DxJ{~l. ~4~~UB ~~~:AM' sAliAN D~:: (Ci) 

Will the GovemJJ?eni kindly state whether th~e IS any examination B~scribed 
fot the' Sia:tioJ1 M~te'rs' or others' in' th~ Tiaffic 'DepirttD.ent; whh' wish to' get 
in ,the gradM' of StI!-tion M:~ters low~J;' th~n,R~: 250 per me~em 1 ff'so; 
whitt are the subjec:itBfixed for these exaniihatioDB ~ What are the conditions' 
prile'r£bed forpermis8i.ontO app~~r iii: theB~'lbwer grade exariiinatioDa t 

(~)' II' there are no public exa~tion. for these postS. will the GOvern-
ment cOD!lider the deairability of holding Bome public examination for this 
purpose" 

" TJU!l HONOURABLB MB. D. ~. CHADWYC,K: AsSwning that the Honour-
able Member refers to the North Western Railway the replies to his qu~tion8 
are as follows ;-

(0) Yes, and a list oBhe BUbj~ci~ fixed 'for 'thelle entnijui.ti()l18 is'laid' 
OD the' tklile'. The conditions goterninlr a:ainisSion to them are' 
given in paragraph 1 of the tiet. 

(~) In vi~,! of thE! pr8:~tical'expe'rien~ w~i~b.it' is' essent.lsI cabdidales 
for thIS exammatlOn shodld possess, It IS not pOSSIble to hold a 
public examination. 

BI4iIiMa MtUH;B.-Befo're quaurymg:~ ',a ~'ion. Mut.e~; aD einpl~Ye8 ahiJl have" 
pUaed. lind Worlcetl ;~" &II an AUiatant ~tion Master for three yeal'l. and ahan 
further qualify in a written eumiD&tion in the folloWing subjects :-

(;) Geaeral Rulelifor JndiQ B&ihvays, Parte I and II andSubaidi&iy Rules' of 
the North WestAmlllaihvay. 

(ii' State Railway OpeD' Lhie 'Cod!!; Volume 'I, ~Pter I. 

(i.,i 'Trame'Manual. 
(iio) Coaching Tkui: 
(II) Indian Railways CIaaai1i.oation of Goods and General Rulea and Good. 

Pa.mphlet. 
(vi) General &gulatioDl accompanying Working Time Table. 

(wi) Cunent ordOl'8 contained in Weekly Gazettes, circulaiii. etc. 
("'ii) Technical Telegrapby. 
ciziPattlpliIeton Monthly Syitemof Ac~uht& 

~Qle.7'l;.\:leexamina.tion will be held by an Allliatailt Tratlie Superintendent iii two 
parts, name1r :--

(i) Train and Station Working. 
(ii) Coaohins and Goods. 
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THE HONOURABLE SAIYID RAZA ALI: Will 10.1,1 ,.now JIl8 to put a 
question rel~ting to ~ im,I>ortant ~atter of which I'have ~V;eri private .no~ce 
to the HODOurable Mr. Crerar?' . 

TUE HONOURABJ:.B THE PRESIDE~T: ~8 t~e ij:oIlourable, Mr. .Ct:er~r, 
satisfied to accept Ilotice'?" I, I I' 

T~ l;IONOUBABLE )fa. J. CJt,ER.R: I have ac~ellted pl'il,ate notice. 
TH.E HONouB,UlJ:.B THE :PRESIDENT: Will the Honourable Member 

pI.., read the question ? 
THE HONOURABLE SAIYID RAZA ALI: ,(a) With reference to Lord 

Olivier·s letter to Mr. Satyamuni," will Governm~nt be 'pleased to state 
whether any correspondence has taken place between the" Secretary of State 
an4 the GovernDle~t of India contem~atirlg the abolition of communal re-
presAntation 1 

(b) Are Government aware that the pul:>lication of the letter has created 
considerable alartn among the' communities concerneq, ~~ what' step~'do 

. Government propose to take to remove it 1 ' 
-THE HONOUlU.BLE MR. J. CRERAR: (a) No, nor has the GovernJD~t 

of India any re'a~on to Buppo!:,e that any proposal for the abolition of co'm-
inu'Ilalrepresentation is 'in' conteIriplatjoh. . The Honour~ble Merp,ber h~8 
doubt.less ~n the report in Reuter's "telegrat:l1s of the statement m~de~y 
His Majesty's Secretary of State for India tn' the House of Lords o.n the 3~ 
instant to the effect that His Majesty's Governmen,t have not hitherto taken 
i~to consi~erat~o~ ~or a ~o~ent 'th,~quflllti~~ of any modific.ation ~f cO~lnu, 
nat representation. I may add that tbe Government of Indta have no lD~-
tion whatever of raising the question; . , '. 
I. . • 

(b) No representations on the subject have been re,~iv~ py the ~y.­
ment of India, but they are aware $at the pllplication of the letter ittferred 
to has giv~n rise t~ comment an,~ al?~reh~ns~oil, 'which t;JIe-statepuint I h~ve 
now made should complete1y allay. 

§l'~~ ~DU~'f~~ (P'JlQ., 'J!~T~QW) lHLJ. fASSEl> BY TDE LEGIS-
. . l-4-TJVljl A5.~I£'\lL ~ L~P Qtj~HE T4BLE. 
THE Sl!lCRETARY O~ 'tHE CooN.CIL: Sir, in accordance with Rule 25 

of t\le mqia~ ~iis~tive iv.Ies, I lay on the ta~le:& c~p~ of~~.BilI ~.p~ov~de 
for the fostElln,3 r,nd development of the [,teelmdustrY'm Brit.h india, whiCh 
Vf~a8 pass~d." ~y the LeSisl~~i,Y~ ~~w~1Jr ~j; j~ ~ee#pg ~Jd op ~ ~ June, 1 24:" . , . . ..' . 

,'I 
THJ!: aQN()URAlJL¥ ~JJ., p. T.. CIIADWICK (Oommerce Secretary): Sir, 

l pr~POlle W hc~d in ~ noH~~ 01 rpy ~t,~tjop to IlWY,e,: 
.. Tbat $b.e Bill to provide for. the fostering and development of the steel induatry in 
~~iIh ~dia. &I ~ by tb..'l L.e8'.~~~Auembl,., be taklll into coiiaIderatidll." 

According to t~e rules of ~ro~~du~~ ~ sh,~.ll. ~~t ~ per~~Pte~ t.o ~~ve ~~t 
moti~~ Withbl ~h~ '~:fB ~l1ia::v~ glV~~,no~lqe'of It, t4~ ~~t}~.~ h~v~ l~t; 
~D' given: but an behalf of ~ve~eDt 1 W18h to saT tu,t ~ It.lB tle ~b of 

", ••• .. i. .•• .,," "" ' .• 
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[Mr. D. T. Chadwick.] 
the Members of the House and of you, Sir, that this Bill be taken into con-
sideration at an earlier date than three days hence, Government would take no 
objection batt would be very glad to meet the desire of the House and of your 
instructions. We leave it entirely to the House. 

THE HONOURABLE COLONEL NAWAB Sm UMAR HAYAT KHAN (West 
Punjab: Muhammadan): Sir, we want full time to consider this Bill because 
BOrne of t~e communities which are very badly hit by it are not properly 
represenkcl here. You can see there are very few Members who represent 
agriculture; and I was thinking of sending wires to them to come up and take 
pa.rt in this debate. 

THE HONOURABLE THE PRESIDENT: I explained before, that, unless 
I was asked to fix a date earlier than that prescribed in the rules, I should not 
do so; therefore the first speech should come £rom a Member who wishes an 
early date. Does any Honourable Member wish:an early date fixed for the con-
sideration of this Bill 1 

THE HONOURABLE DR. DWARKANATH MITTER (West Bengal : Non· 
Muhammadan): I move, Sir, that the Bill be taken into conside...ation 
to-morrow. The special circumstance which induces me to ask you, Sir, to 
take into consideration the Bill earlier than is provided by the Rules is that 
the Bill, as it has now emerged from the Legislative Assembly, differs only in 
three minor amendments from the Bill which was circulated to us some time 
ago, so that one day's time, I think, is sufficient for a consideration of ~he 
changes which have been made in the Bill as originally laid before the Legisla-
tive Assembly. I think, Sir, if you fix to-morrow as the day for the Bill to 
be taken into consideration, it will perhaps meet the wishes of many of the 
Members of this House. 

THE HONOUJlA.BLE SIB ARTHUR FROOM (Bombay Chamber of Com-
merce): Sir, might I ask whether the three days' rule would take us to 
JlondayorTuesday 1 

Tn HONOURABLE THE PRESIDENT: Monday. 
THB HONOU1WlLB MJ\, R. P. KARANDIKAR (Bombay: Non-Muham-

madan): Sir, I support the motion for having the Bill discusaed to-morrow. 
To HONOUBA.BLE KR.ul Bilw>UB B. M. V. M. USHAN' SAHIB 

BAHADUR (Madras: Muhammadan): Sir, I allO BUpport the motion that 
the Bill may be diacuased to-morroW'. 

To HONOURABLE· THE PRESIDENT: There is no question of any 
motion. There is merely an attempt on the part of the Chair to &8Certa.in the 
wiahes of Honourable Members before giving the neceBI8I'Y direction. 

THE HONOURABLE CoLONEL NAWAB SIB UMAR HAYAT KHAN (,West 
Punjab: Mubammadan): Sir, as it has now been brought before the Houlle 
that the Billahould come on for discussion to-morrow, I only want to .. y 
this - that this is a House after whioh there is no other House for consideration. 
We are here so that if any mistake baa been made in another place we Ihould 
correct it. If we do not get .8U1ficie.nt time, I do not think. we can do our 
duty. No doubt we have lots of work to do in our homes, bus we have 
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taken up our appointments here simply in the interests of the public, and if we 
have taken up the appointment we ought to do justice to it. If we consider 
our private affairs are more urgent, we may just as well reeign ofrr seats here 
aud go home. In my opinion, when we are here to do work for the public we 
ought to put that first, and that cannot be done unless we have sufficient time 
80 &8 to consider the Bill and to be able to put forward amendments. The Bill 
was Dnly p&88ed last evening in the other House and we must see wllBt they have 
done and what alterations have been made in the Bill. All these tb,ings being 
80 important I am emphatically of opinion.that we should g!ve more time to it. 
Even Monday I think is much too early i but, if the House thinks that it will be 
lufficient, I agree to it. 

THB HONOURABLE SIR MANECKJI DADABHOY (Central Provinces: 
General) : Sir, I have not been quite able to follow my Honourable friend, Sir 
Umar Hayat Khan. He suspects that, if the Bill is taken up to-morrow for 

. discussion, adequate justice will not be done to the Bill, and for some myste-
rious reMon which he has not communicated to the Council the Bill will not be 
properly and fully discussed. I have been unable to follow his conclusions at 
all. I am quite sure that, if the Bill comes on to-morrow, this Council will 
bestow an adequate amount of care and attention on it, and the Bill will bo 
passed after a full measure of discussion. 

As regards the other statement he made about the landlord Members 
of this Council not being present here to-day, and my Honourable friend', 
request for time to send telegrams to them in order that they may attend the 
dis<iussion, J say it is a request which is entirely out of court. Those Honour-
able Members who are not here are alive to their responsibilities and had 
sufficient notice that the measure was likely to be taken up this week, and, 
if they are still absent, it is perfectly clear that they do not propose to attend 
the meeting and take part in the 'deliberations. 

THE HONOURABLE RAI B .... HADUR LALA RAM SARAN D4S (Punj ab : 
Non-Muhammadan): Sir, I am sorry I have not been quite able to follow my 
Honourable friend Sir Maneckj i Dadabhoy, bQCause he has not 'put forward 
any special reason why we shoyld oak the President to suspend the rule and 
allow the Bill to come ~p for consideration to.morrow. I think, Sir, there is 
no reason for haste, Delay lor a day will Jlot matter mQ.Ch. The Bill 
has only just been pqt before us on our entering the Council Chamber, and it 
is only fair that those Members who want to consider the Bill or to bring up 
amendments IX\ay be given q,t least a day. I shall th3refore request that 
the Bill be ta)r:~ up pn Monday. 

TUE HONo{TRABLE MR. J. W. A. BELL (Bengal Chamber of Commerce): 
Sir, I desire to support the views e.xpres.'36Ci by my Honourable and gallant 
m6Dd, Sir {)mar Hayat Khan. It it unfortunate, Sir, that there should be • 
difference of opinion among Honourable Members of this Hou.se as to the 
date most convenient for discussing the Tariff Bill and I have great sympathy 
with those H·moufable Members who feel that the last ten days in Simla hav. 
not been 80 fuUy occupied with legislati.ve work as they might have been 
(The HonQ'llrohle Mr. Lalubhai Samalda.: "In this House") and who are 
dCi!irous of retu1l1ing home. On the other hand, there are other couideration, 
.~~ . ~ 

•• 
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.to take intA account. The rule is, as I undeTBhnd it, that any Bill placed 
before this House should lie upon the table for three days. 

I do not thin'( it is consistent with the dignity of the House that this rul~ 
should be suspended unless for very serious reasons. . I do not consider that 
in the presettt case those serious reasons exist. I also think that it is not con-
sistent with the dignity of this House that the public should get the impression 
that Bills can be b}'Ought here and rullhed t.hrough in a more or less informal 
way. My Honourable and gallant friel).d has mentirlned other reasons and 
I do not think that it is unfair to sympathiso with the· Members to whom he 
has referred, who have been in BOme doubt as to the date on which this Bill 
was likely to be taken up in this House and who have deferred making arrang~ 
ments to com~ to Simla until some definite indication was given of that (late. 
For these reasons, Sir, I beg to support the recommendation made by my 
Honourable and gallant friend, and to suggest t~at the Bill be taken up on 
Monday. 

THE HONOURABLE DR. MuN SIR MUHAMMAD SHAFI (Law Member) ; 
Sir, it is clear from the speeches to which we have just listened that there is a 
sharp division of opinion in the House with regard to the question under dis-
cussion. In these cirCl::mstances it seeDlS to me that it is not desirable to 
depart from the ordinary rule applicable to such cases unless special ground is 
made out. The Government, therefore, Sir, would suggest. to you that the bes~ 
course would be to follow the ordinary rule. 

THE HONOURABLE MR. PHIROZE C. SETHNA (Bombay: Non~ 
Muhammadan): Sir, I yield to none of my Honourable Colleagues in my desira 
'to see that the dignity of this House is not by any means prejudiced. Tho 
Honourable Mr. Bell said that if we take the Bill for consideration to-morrow, 
it might be construed to mean that we were TUshing it. 'fhose of us who 
'Would like to have the Bill taken into consideration to-morrow have stated the 
reasons and I would like to refer to them again . • 

We have been called hele to discuss one particular measure for which 
we have now been in Simla for the last 11 days. If the Bill originated in this 
House and if anyone asked for the suspension of the rule which requires three 
days' notice, I would entirely agree with my Honourable friend Mr. Bell that 
that would not be in conformity with the dignit.y of the House and it would 
be tantamount to rushing the Bill. As t.hings are, the Bill has been discussed 
in the other place for the last ten days and as we had nothing particular to 
do, in the absence of other work in this Council, most of Ull have spent our 
time:in the special gallery reserved for ui in t;hn.t place. We are therefore 
fully acquainted with all that has happened and, as my Honourable friend Dr~ 
DwarkanathMitter observed, there are only three minor addit.ions that have 
been made to the original Bill, 80 that ii, :is quite possible for Honourable 
Members to consider them and send in a.mendments, should you decide to have 
the consideration of the Bill taken.up to-mOl row as we request. 

My Honourable friend Colonel Sir Umar Hayat Khan has suggested that, 
5f you put it off till Monday, it will give him time to bring up his friends who 
are away lit presebt;The Honourable Sir Maneckji Dadabhoy has properl! . .' 

• I 
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observed that he is o~t of court in making such a auggeation. If that was 
ruled to be,in order,. I W9uld make a similar suggestion that the1:oIlSideratio. 
of the Bill be put off not to Monday but to Wednesday in order to enable 
me to sen4 telegrams to people who are at a further distance than the friend~ 
of the Honourable Sir Umar Hayat Khan I 

'. I hope, Sir, taking into. coIlSideration. the long time we ha.;e spent here 
doing nothing and the fact that many of us have left our business to come 
here you, Sir, will decide that the Bill be taken into consideration to-morrow 
and not on Monday .. 

, THE HONOURABLE SIR ARTHu~ FROOM (Bombay Chamber of Com-
merce): Sir, 1 am afraid I cannot altogether agree with the views put for-
''Ward by my Honourable friend Mr. Sethna. because it seems to me the point 
of discussion before the House is whether we should stick to tL-e rules 01' 

. 'whether we should. not. It would not be adhering to the rules to a.sk for 
'r further delay than three days in order that he might send his telegram!!. 
My Honourable friend Colonel Sir Vmar Hayat Khan did not suggest bring-

. ing up all his friends to Simla although no doubt he would like to see them 
. here. I think he suggested sending telegrams only. 

The Honourable the Leader of the House has expressed his opinion on 
bfOlhalf of·Government. As there is some difference of opinion among Member!! 
as to whether the rules should be !!uRpended 01' should not, I agree with hiR 
view that, unless there is some alI·sufficient reaRon, the rules of this Council 
should be adhered to. I think that is the way in which we should look at it. 
If the reason were sufficient, then I would agree to a suspension of the rules 
but I see no particular reason in this case. 

THE HONOURABLE THE PRESIDENT: I think the Chair is now suffi-
ciently informed of the sense of the House and can come to a conchlsion. 
In view of the divergency of opinion that exists I am not prepared to dis-
pense with the thre~ days' i,nterval required by.the rules. I 

Before it is settled whether we take t,he Bill on Monday or not, perhaps 
.the House could be-informed of what is proposed with regard to the discussion 
of the Lee Commiss,ion'8 Report . 

. THE HONOURABLE Ma. J. CRERAR (Home Secretary): I receh'ed 
late last night notice of a motion dealing with the Lee Commission's Report. 
In view of the assurances which Government have given on this subject, 
they certainly will be prepa.red to allot a day for that discussion if the House 
so desires. But I do not suppose the J=[onourable gentleman who has given 
notice of that motion and other Honounble Members would desire that the 
~ebate . oil the important measure which is before the House should be 
interrupted for that purpose. Government therefore will be yery pleased, 
if that is the desire of the House, to allot a date after the discussion of the 
Steel I~pustry (Protection) Bill. -

THE HONOURABLP.! SAIYiD RAZA ALI: May I know what are the terml 
of the Resolution of which notice has been given to Mr. Crerar I . . 

• • 
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THE H~NOtTRAllJ.E MR. J. CRERAR: Perhap~ I may add that rq 
remarks are entirely subject to the Resolution being admitted by the Presi-
dent. 

THE HONOURABLE THE PRESIDENT: Let the Resolution be read • . 
THE SECRETARY OF THE COUNCIL: The terms of the ResolutioD 

referred to are a.s follows : -

" This Council recommends to the Govemor General in Council-

(a) that the Council may be given an opportunity of disoUSBing the recommenda-
tions of the Lee Commisaion ; 

(b) that, owing to the shortlieas of time at the disposal of the Council, the dJsc\llliOD 
1:e allowed at the Septem l:er-Odober 8e8Ilion of the Council; and 

(el that, rending such discu.ion, the Secretary of State for India be requested 
not to take any action on the recommendations of the Lee Commission." 

THE HONOlTRAJJJ.J!! SIR MANECKJI DADABHOY: Who is the author 
of the Resolution 1 \ 

THE SECRETARY OF THE COUNCIL: Notice of the Resolution haa 
been given by the Honourable Dr. Sir Deva Pra.sad Sarvadhikary. 

THE HONOURABI.E THE PRESIDENT: Do I understand that the 
Government will give 8 day subsequent to Monday for this Resolution 1 

THE HONOURABLE MR. J. CRERAR: Yes. 

TUR JIONOTJRABLE MR, LALUBHAI SAMALDAS (Bombay: Non-
Muhammadan): May I seek your ruling on Clause 74 of the Manual of 
BusineBl! Procedure 1 Under that clause two clear days' notice has to be 
given for .any amendments Will the Honourable the Commerce Membet' 
accept amendments till Saturday afternoon, or will he insist on two cleM' 
days from Saturday at 11 1 

THE HONOURABLE MR. D. T. CHADWICK: We will accept amend. 
nlentll p8S11ed by thE' President up to Saturday night. 

THE H ONOURABJ..E mE PRESIDENT: Then I think, subject to anything 
the Lead!'r of the House may say, our programme will be to meet on Monday 
to take into consideration the motion on the Steel Industry (Protection) 
Bill, and if that is disposed of on Monday, op Tuesday to take the Resolution 
with regard t() the Lee CommPlsiop, 

THE HONOURABLE DR. MIAN EbR MUHAMMAD SHAFI: That ;. 
conditional on the debate on this Iml being concluded on Monday. 

THE HONOURABLE DR. SIR DEVA PRASAD SAV ARDIDKARY: With 
regard to what the Honourable the Leader 01 the House SayB, as we have 
no business to-morrow, would it Ilot be possible to have the Lee Commiuion'. 
Beport taken up to-morrow 1 
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'I'H!: HOWO'UBABLB DB. MIAW 8m KUH.AMMAD SHAFI: I am sorry 
to .y it is not pouible. 

To HONo'OlUBLE T.BB PRESIDENT: Members &!1ould undmtand 
that amendments ·to the Steel Industry (Protection) Bill should be lodged 
at the Notice Office by S P. M. at latest to-morrow in order to be in time 
for Monday. 

The House now stands adjourned ti1lIl A. M. on Monday. 
The (loUDeil then adjourned till Eleven of the Clock on Monday, the 9th 

June, 1924. • 

• 
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